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Neu Delhiz this the O day of Seplember,? 359
HON 'BLE MR.S, Re ADIGE, VICE CHaI AMaN (a).

HON 'BLE MR.KULDIP SINGH MaMBER(I)

Husan 3ingh,
301, Police Colony,
ashok Vihar,

Delhi-sz e v x'lit'anti
(In person ).
B

addl , ommissioner of Police,
(security & Traffic),

Police Hdeqrs.
ma Buil ding,

I oF .‘ES ta te,
New NDelbi,

2, Oy e Commissioner of Police,
Traffic, Delbhi.
Police Hdgrs. M30 Building,
I.P.ESthQ,
Naw Delhio

3, Dy Commissioner of Police,
HdoQI‘S.(I), Del hie
Police Hderse
M0 Building,
I.p.EState,.
New Delhi ctes. . Respor g

(By Adwcate: Sh.Grish Kathpalia )
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HON 'BLE MR, So Re 1DIGE VICE CHaIAMaN(4),

He=2rd both sidase

2, The impugned orders =re sperking and reacon=o
orders passed after giving full opportunity to
applicant to defend himself, ang after rop=r

compliance with rules and instructions = weil . .

i
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the principles of natural justice as is ii+a=r from

a perusal of the orders them:el ves,

3. Furthemore even on marit the 04 w reants ne
inteference . The applicant has triad to stirt
responsibility onto others to cover his cwr LAp -as,
nd we have nNno good reasons to disagree with
respondents! conclusion that aprlicantt's ror et
won receipt of the shou cause notice dateg 2.1, %

against censure was only to delay the mat:.ur,

4, The 0A is dismissed. No MO sts,

%v/»-/j %1 RS
( KULDIP SINGH ) ( %.Q.E)IZF.‘ﬁ
MMBER(D) VICE CHaIRMar (a),
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